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PetitionunderArticle226oltheConstitutionoflndiaprayingthatinthe
circumstahcesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleased to issue a writ, order' or direction more particularly one in the nature of a

WritofMandamusdeclaringthatlmpugnedSCNbearingRef.No.
ZD36og23035156cdated2g.og-2o23andimpugnedorderinFormDRC-07

bearingR.ef.No.ZD3612230636579dated2g-11-2a23,passedu/s73ofthe

CGSTandTGSTAct,2ol1areinvalidintheeyesofthelawandarealsovoid'
arbitrary, illegal, without jurisdiction, violative of the principles of natural justice

apart from being violative of Articles 14, 1g(1Xg) and 265 of the constitution of

lndia, and to conseguently set aside the same'
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Counset for the petitioner 
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'RASADCOUNSCI fOr thc RCSPONdENTS NO.1&3 : SRI SWAROOP OORILLA, SC FOR STATE TAXCounsel for the Re,spondents No.2 : __

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAI)

AND

Dated: 10.03.2026

Between:

IWs. Karthikeya Traders

Petitioner

T he Assistant Commissioner (Sr),tn'
Warangal Urban- III C ircl e, Hyde r ab aaRural Di vis ion,H.No.23-6 -t 63/ 1,4,h Floor, CiO Corpt.*,
Hunter Road, Warangal _ 506 002,
and 2 others.

Respondents

ORDER:

Learned counsel Sri V.Nagendra prasad

petitioner. 
e ---'E r reJilu appears for the

sri swaroop oorira, Iearned speciar Government preader forState Tax, appears for respondents No.l and 3.
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2. Petitioner has assailed the show cause notice dated 29'09'2023

and the impugned order under Section 73 of the Central Goods and

Services Tax Act, Z}lTlTelangana Goods and services Tax Act,2017

(for short 'the Act') dated 29.12.2023 on the ground that the notice or

the sumnrary of the order are unsigned. The petitioner contends that it

becamea\ryareoftheimpugnedshowcausenoticeandtheconsequential

impugned order only when Form GST DRC-13 dated 29'Ll'2025 was

issuedandalienhadbeenplacedonitsbankaccountfreezingit.The

mafferrelatestothetaxliabilityfortheperiodJuly20lTtoMarch20l8.

Therefore,thepetitionerhasfiledthepresentwritpetitionchallenging

theimpugnedshowcausenoticeandtheimpugnedconsequentialorder.

3.LeatnedSpecialGovernmentPleaderforStateTaxappearingfor

respondenfii No.t and 3 has pointed out from page No'56 of the material

papersann.oxedtothewritpetitionthatonarectificationapplication

fitedbythepetitionerforthesametaxperiod,thedemandwasdropped.

Therefore,thereisnogroundtoassailtheimpugnedorderpassedin

December '2023'at 
this point of time and the writ petition should not be

entertained in view of the principles laid down in Assistant
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To,

Commissioner (CT) LTU, Kakinada, v. Glaxo Smith Kline

Consumer Health Care Limitedr.

4. Having regard to the facts and circumstances as noted above, this

Court is not inclined to enter into the merits of the case. The writ

,-' Fetition is dismissed on the ground of delay following the ratio rendered

in Glaxo Smith Kline consumer Health care Limited (supra).

However, it is up to the petitioner to avail any statutory remedy if
permissible under lar/ There shall be no order as to costs.

Miscellaneous applications pending, if any, shalr stand closed.

SD/.M. JAWAHAR REDDY
ASSISTANT REGISTRAR
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HIGH COURT

DATED:10/03/2026

ORDER

WP.No.7140 of 2026

DISMISSINIG THE WRIT PETITION
WITHOUT COSTS
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